
IN THE CENTRAL ADMINISTRATiVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A,No.494/93 	 Date of Order; 18.6.93 

BETWEEN; 

P .Srjnjvasu 	 .. Applicant 

A N D 

Union iij6i1c rvice commission, 
RepresEm/ its Secretary, 
New Delhi - 110 011.. •• Respondent. 

Counsel for the Applicant 

Counsel for the Respondent 

Mr.V.V.S.Rao 

.. Mr.N.R.Devraj 

'IL 

I 
CORAM; 

HON'BLE SHRI A.B.GORTHI i MEMBER(ADMN.) 	. 

HON BLE SHRI T.CHANDRA&EKHARA REDDY ; MEMBER (JuDL.) 
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Qrder of ,the Divi>sion Bench delivers by 
HOn'bleshri A.B.Gorthj, Mernber(Mmn) 

In this application the prayer of the 
applicant was for 

a direction to the Union Public Service 

ComQjsj0 to appet-j+ and entertain his application for the 

Civil services(Prilinary) examination 1993 When this 
application n---. -- - 	 uruer was 

passed directing the respondents (UPfrsc) to entertain the 

app1icato::_aj provided -'J it is otherwise in order. 

We have now been shown a conmi.mication 

from the UP/sc dated 24.5.1993 to the effect that the 

cpmmission had already considered the question of accepting 

the app1ictss application for the examination notwith... 

standing its late receipt On account of postal delay
•  As 

the application for appearing for the examination in respect 

of the applicant has been accepts by the ts5 kiTe OP. 
filed by the applicant has become infructg,5 

The application is therefore dismissed as 

having been become infructuous Mr.N.Rj)evrajo  Standing 
Counsel for the respondents present. x There shall.* 
no order as to Costs. 
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Meater(Ju1) 	
Menther() 

SJ18t 993  

(Dictats in Open Court) 
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TYPED BY Ct 	COMPARED BY 

CHECKED 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDEPABAD BENCH AT HYDERABAD. 

THE HON'BLE MEc.JUSLICE V.NEELADRI RAO 
VI -èHAIRMAN 

AND 

THE HON'BLE Mk. 	
MEMBER(ALbIN) 

AND 

THE HON'BLE MR.T.cHANDRASEKEAR 
REDDY NEMBER(JUEaL) 

DATED; 	- 	—1993 

Sa,bJUME NT 

R.P./ C.P/M.A.NO. 

in 

O.ANo. 

TANo• 	 (W.P.No 

Admitted and Interim directions 
issue. 

A11Qw d. 

Dispo ed of with directions 

- 	 • 	Dismi sed as withdrawn. 
Dismissed 

• 	 Dismjsed for default.. 

OrderejVRejected. 

No order as to Costs. 
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Gentrai Aministrativd Tribmj 

- 	 DEPAtCH 

tWnrRAbA() r'NCff. 
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